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Purchase of Aircrafts for augmenting 
Domestic Air Travel facilities

2386. PROF. P. G  MAVALANKAR: 

SHRI D. AMAT:

Will the Minister of TOURISM AND 

CIVIL AVIATION be pleased to state:

(a) whether  Government  propose 
to buy during  the  current financial 

year one  or more aircraft  for aug

menting the domestic air travel facili

ties; and

(b) if so, broad details thereof in

cluding the cost expected to be incur
red for the same?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION  (SHRI  PURU- 

SHOTTAM KAUSHIK): (a) and  <b). 
No, Sir.  There? is no proposal  to 

purchase any more aircraft during the 
current financial year for domestic air 

services.  However, ltadlan  Airlines 
placed on order in February, 1977 for 
three Boeing-737 aircraft fitted with 

JT&D engines and low pressure tyres 
and spare parts- at a total project cost 
of about Rs. 30.50 crores.  The first 

of these aircraft has already been re
ceived by Indian Airlines while  the 

remaining two are expected to be re

ceived before the end °f the year 1977.

Tax Concessions on Merger of  Sick
Industrial Units with Healthy Ones

2387.  SHRI C. K. CHANDRAPPAN: 
Will the Minister of FINANCE  be 

pleased to state:

(a)  whether Government have de
cided to give tax concessions on mer
ger of sick industrial units with heal
thy one; and

(b) if so, the details thereof?

THE  MINISTER OF  STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH):  (a)  and  (b).

Yes, Sir.  The Finance (No. 2) Act, 

1977 has inserted a new section  72A 
m the Income-tax Act, 1961 to pro

vide that where a companny, owning an 
industrial undertaking or~a ship, amal
gamates with another company,  the 

accumulated loss and ttftaBsorbed de
preciation allowance of the amalgama
ting company will be caErieH 'forward 

and set off in the hands of tfie amal
gamated company if the Central Gov
ernment, on  the  recommendation of 
the specified authority, is satisfied that 
the amalgamation is in the public in
terest and certain other conditions as 
specified in the said provision  are 

fulfilled.  The provisions of new sec
tion 72A are self-explanatory.
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 ̂ faRTT X ô «fto tr̂-o  %  tfr

sFprfa  | qrfe irr, m  a srk

f*RT WTT ?

(«r) w ?fcr ̂srf t  *rf«Ewf 

tfr  *fV

w toft *rmr  fwfer ft&n ;




